
Prabhakar Sinh, 

1/2 4.926 	 Sri. S. P. Sinha, Dy. Registrar I/C. 

The learned counsel for the applicant is present and 
prays for One week time for removal of defect's as pointed out 
by the office. Prayer allowed. Put up on 9.10,96 for removal 
of defects. 

S. P. Sinha ) 
Dy. Registrar I/C 

P1(14 

2/9.10.96 

PKL 

Sri, M. L. Paswan, Registrar I/C, 
... . •. 

The learned counsel for the applicant is absent. Defect 

s not been removed. Put up on 5.11,96 for removal of defect, 

M. L. Paswan 
Registrar I/C 

Sri. M. L. Paswan, Dy, Registrar. 
. •. 

The learned counsel for the applicant is absent. 

Defects have not been removed, 1st on 26.11.96 for 

removing the defects, 

( M. L. Paswan ) 
Dy.egjstra  

/Mone for the applicant. D,fects have 

een removed. Let it be placed bef or the Hon'ble 

v04 Bench on 17 . 12 1996 for admission, 

PKL 

4/6. 12. 1996 

MPS. 
ILL.Paswan 
Registrar I/c 



o 	57 

ir ed to'12.02.1997 for admission. 

irth a) 	 aha) 
!moer(A) 	 Member(A) 

_ist on 	21.4.97 for herino\ on admision 

CM '  

(v,N.Mehr?ti 
Vice-Chairmen 

2/21.04.97 	 List on 30.06.1997 for hring on aiss ion. 

- ... 
(v.N.Mehrotra) 
v ice- cha i nran 

3./ 0.6.97. 	List It on 21.8.97 for hearing on 

- 	admission. 

- 	 N.N. Mehrotra)  /CB 

 Vice-chairman. 

4.  
List an 22.10.97 for admi sion. 

21.8.97 

CM/ 
	 .. 

(U.N. ehrotr.a) - 
Vice-Chairman 

S KJ 



7/25. o2LJ: 98 

vl~ 

5 

22. 10. 97 

CM 

List on 31.12.97 for admission. 

vlt (I 

(V.N. MehLotzà) 
Vice-Chairman 

6 

31.12.97 

CM 
List on 25.2,96 f 

Rradmi 

(v.N.' PlehrotraQ 
V ice -Ch ai rm an 

ion. 

Shri BCGhosh, cuselfor the aplicait 

Hea zU the lea rn ea counse for the 

applicant on the question of1IamissionL admit. 
Issue notices to the respdndents to f il2t their reply 

w it h in f our weeks f rom now. ej o mae r, if any, may be 

filed within two we,,-AT, thereafter 	qu.sites to be 

fiiea within a week. 

List on 14.05.1998 before the Ristrar for 

completion of plead.ings. 

(L.R.K.Prasaci) 	 (v.NMehrotra) 
Mernber(A) 	 vice-Chairman 



0. ?. -645/96 

None for the applicant. Shri Hemarid Karn, Jr. 

V. i 	
counsel to Shi cautam Bose, Railway 56iinSel appears 

for the respondents. He submits that vakalatnama 
? 	

has been fi1ed today.  in the registry. Let it kept 

411 	/ 	on the  file. Written statement has not yet been 

filed. Four weeks £urthe time is allowed to file 

written statement. List on 8.7.1998 for completion 

of records. 

(V.icsriv.tva ) 
MPS. 	 Dy. Registrar 

9/8. 7. 198 	 The learned counel for the applicant Shri 

G.G.Tiwari is present. None f or the responeflts. 

.W/s has n yet been filed. Four weeks furthertime, 

as a last charce, is allowed to file Wi's. List on 

17.8.1998 for completion of records. 

( V.K.Srivastava 
Dy. Registrar 

17/8/98 	
ShrI G.G. Tiwarey, learned counsel for the 

-- 	- 	- 	Pfll 
applicant is..pre8eut. None ror ri 	 --- 

wi's has not yet. been filed. Although• 4 weeks 

time * zkkw was allowed as a last chance. 

List before the Honible Court on 24.8.1998 for 

further direction. 

( S. PRASA1b 
- 	.. 	I/C Dy. Registrar 

AM. 

18/24. . 1998 

	

	W/s not filed so far, rour weeks futther tithe 

is allowed, to file the same. Rejoinder, if any, may 

be filed within three weeks thereafter. List on 

18.11.1998 for direction. 

- 	 ( V. N. Mebrot ra 
vjce_Cbairflfl 

M8. 

no 
11 

4 
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Wls 

1 

.11.98 	 fied so 	.FOUrWeePUPer 
Vij time is allowed for the same. Rejoinder may be filed 

o-nJi within two weeks thereafter. 

List. on 28.01.1999 for djctjo, 

(Lakshman Jha) 	 (L.R.K.prasad) 
SKJ Member(J) 	 Mernber(A) 

20/28.1.1999 Shri Gautam Bose, counsel for the respondents. 
• 

The learned couijsel for the respondents 

states that W/s has already been filed, Rejojncer, 

if 	any, maybe filed withint1oweeks. .I.ist it for:'.' 

• directjo 	on:13.4..1999,. as the D.'B.is not avaftale. 

Mi. C Lakthman Jha ) 
Member (J) 

21/13.4.1999 Shri S,C.aiose, counsel for the applicant. 

W/s1s ben filed. List it for hearing 
on 	30.6.1999. 	Inthe meanwhile, the applicant 
may file rejoinder, 

C Laksan iha ) 	 ( L R. ç Prasad ) Mis. Member (J) 	 Member (A) 

2,2/30.06,99 	For want of time, hearing is adjounred to 
05.08.1999, 

(L. . . Prasaa) 	 (s .Na rayan) 
Membe:(A) 	• • • 	Vice-Chairman 

I 
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27.2.02 

CM 

fcBSf 

It apars from the record that nobody 

has appeared on behalf of the applicant on nrnber 

of Occasions, such as, on 19.7.2000, 26.9.2000, 
18.4.200120.8.2001. As it is a case of 1996, by 
way of last chance. let it be listed for hearing on 

14.3.2002. If nobody turns up on behalf of the applicant 

on the next date, this O.A. shall be dismissed for 
non-prosecution. 

i 	0 / 

(s hy amaDogr2" 	 .1< 
(j) 	 M(') 

44.! 14.3.2002. None for the applicant. Shri G.8os, the 

learned counsel for the respondents is present. In viaw' 

of the order passed on 27.2.2002, this CA is dismissed for 

default. 

(sHvA1 	 (L.R.K. PRASAD)/1(A) 

-I- 

L 


